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[Shri Punnoosel 
«ome of our comracles are raided by 
the police and this is something which 
we have to bring to your notice.

Shri K. K. Battu (Diamond Harbour): 
The Housing Committee is subordinate 
to Parliament

Mr. Dcputy-Speaker: flon. Mem
bers ought to know that surh a motion 
cannot be raised immediately. There 
must be an intimation to me at least 
in the Chamber, So iar as this matter 
is concerned, I would have to tind out 
whether this motion can be allowed or 
not.

Shri H. N. Mukerjee: I might tell 
you» Sir, that I have had a talk with 
the Speaker on the teleohone and he 
said that the non. riinister of Works, 
Housing and Supply could easily settle 
the matter, because the Speaker hoped 
that the matter would be settled by 
mutual arrangement between ourselves. 
That is why, Sir, the only recourse we 
had was to come to you here. We had 
no opportunity of seeing you eise- 
whore.

Mr. Deputy-Speaker: I was there 
inside the Chamber for nearly two 
hours. If this matter had come to my 
notice, I would have looked up whether 
it was possible to allow such a motion, 
what were the rules and regulations, 
>md what was the scope of it. I would 
have certainly considered that matter. 
But nfThand. I am'really sorry T cannot 
consider this matter here and interrupt 
the proceedings of the ITouse.

Shrimati Eenu Chakravartty (Basir- 
hat): Would you look into it. Sir.
immedialely after this, because we 
cannot go homê  The place is locked 
and the police are there.

Mr. Deputy-Speaker: I have no
objection.

Shrimati Renu Ch îkrayartty: May 
we request you. to issu  ̂ a stay order?

Shri Nanadas (Ongole—Reserved— 
Sch. Csvtes): It is a question of the
^longings of Members of Parlia
ment thrown out by the police. It 
cannot be tolerated.

Mr. Deputy-Speaker: I am prepared 
to meet the hon. Meinbers.

INDIAN TARIFF (AMENDMENT) 
BILL—contd.

7 p .m .
Shri Basappa (Tumkur): It is a

very Important subject that we are 
discussing in this Bill. The three 
important subjects with which we are 
interested in this Bill, are, the tarifP 
policy that is being pursued by the 
Government: also somethin ? about the 
Imperial preference because of the

British gorxld that arc to be seen in the 
Schedule and also the question, the 
more important question, of delegated 
legislation with which we ace con
cerned here.

I was a little horror-struck when I 
saw that the Government wanted this 
kind of delegated legislation |or all 
time to come, V>ecause, I see in clause 

I 2, the last paragraph, which says:
' “ (c) sub-section (4) shall be

omitted "
First of all they wantc»d it for three 

years, then they v/anted it for two 
more yeari, ihen for a further two 
years and now they are not satisfied 
with all that and they are now coming 
forward with a Bill not for two years 
biftt for all time to come. Personally I 
am a little unwilling to grant such 
requests on the part of the Govern
ment I have seen the speech of the 
hon. Minister himself in 1951 and I 
was surprised rhat our hon. Minister 
who spoke in that strain that day 
should come forward with a Bill of this 
sort today. On lhat occasion he said— 
towards the end of his speech he said:

“Therefore, I plead, as this u? 
also a matter of educating our 
people to dischai-ge their responsi
bilities adequately, do not fetter 
the freedom that Parliament will 

, have—leave it to Parliament, when 
it meets, to impose or not the duty 
by a Bill. ‘ The mon)ent a Bill ij? 
introduced and Parliament gives 
its aoproval to such introduction 
and then protection can come into 
operation to be rescinded or 
amended as Parliament chooses 
when it passes the Bill.”
Mr. Deputy-Speuker; There in no 

hurry. The hon. Member can read it 
a little slowly and distinctly.

Shri Basappa: I read it a little
rapidly. I will read it a little slowly 
if the House wants.

Shri S. S. More (Sholapur :̂ We
want to know what the hon. Minister 
said when he was not a Member of 
the Treasury Benches.

Mr. Depnty-Speaker: He need not
read in extenso,

Shri Basappa: I will say what the
hon. Minister said first of all when he 
was a Member of this House and not 
a Member of the Treasury Benches. 
He must not forget that he is a Mem> 
ber of this House first and then a 
Minister. Therefore, the position as 
a Member should be safeguarded first
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snd I appeal to him that he should 
give the same nmouat of Interest as he 
4iBed to give before. ^

Mr. Deputy-Speakcr: It is also open 
under the Constitution to become lirtil 
M Minister and tnen a Member.

Shri Ba^appa: I do appreciate that
fact, that the Minister feels greater 
responsibility than the Members some
times. It is a ;iood thing also that w&> 
should be cautious whenever we make 
our speeches I say. in ihl<5 matter, the 
Government should not clamour so 
much for delegated* legislation, lie 
himself has said iu that speech that 
Parliament sits for nenrly seven or 
eight months in the year. It will not 
be difficult for the Govei’nment to bring 
in a Bill that it wants and to eet it

This tariff policy is concerned with 
the economic prosperity of ihe 
country and the Industrial develop
ment of the country. The Five Year 
Plan envisages fo much of aevelop- 
ment tind therefore any tariff policy 
should have the approval of this Par
liament. What v;e notice in the case 
of this protection policy is, that certain 
industries have been given protection. 
But they do not seem to have improv
ed at all. They take advantage of the 
protective duties: they want to have 
all the proftts to themselves. The 
more important point of view with 
whit̂ h the hon. 'VXinister is concerned 
so much is ncglected at every step and 
therefore I s&y that there is 30 much 
wastage in some of the industries and 
also no attention is paid towards the 
improvement of the industries. WTiat 
they want is immediate returns for 
fhemselves. Therefore, we must have 
•a greater cheek over those industries. 
Even though the Tariff Commission has 
made the recommendation that tbeta 
Industries should enioy n lot of free
dom and a lot of prote<'tion. still thte- 
Parliament' should be very cautious 
in seeing the way these industries are 
worked. There tnust be close supervi
sion of the industries which are enjoy
ing protection. I do not knew what 
<;tatistics the Tariff Commission has 
t>efore them with regard to some of 
these industries, because we have not 
got regular statistics as to how much 
quantity is required, how much quan
tity is import^ and all these things, 
nrherefore. the Tariff Commi.-5sion is 
basing its conclusions 6n statistics 
which are not quite correct. We must 
be very cautious in this Parliament to 
sec that whenever protection is given, 
the Government should have ample 
machinery to check up all these indus- 

*tTies from time to time. Otherwise 
ihere is danger of these industries 
going astray. ^

Xhe next thing which I w ^ t to say 
is that this delegated legislation is a 
necessary evil. There is no doubt 
about that. But to what extent we 
must have this delegation is a point 
with which I am immediately concern-, 
ed, I say it is a necessary evil 
because...... *

Mr. Deputy-Speaker; Greater silence 
should be observed in the House, 
please.

Shri Basappa;......the industries do
require this kind of protection, and it 
is evil because democracy i.s made a 
mockery of. This e/il per.Usts so much 
that if this continues then there is a 
danger for the industries themselves. 
Since it is necessary to have this kind 
of protection, we shall have a close
• upervision over these industries. All 
tnat I am saying is that we should have
reater superviston over ttiese indus

tries.
Another important point.I want to 

say xs this. Ihe Government say that 
they want to stop speculation. Sup
posing every time they want to bring 
In such a Bill before Parliament, the 
merchant class or the traders will take 
hint from it and there will be so much 
reoercussion on the market and there 
wiM be speculation. To avoid that also 
they want this ’egislaiion. Of course,
I C9n see the emergent circumstances. 
Parliament will be In session for a 
long time and therefore they can easily 
come htefore us. I shall not emphasise 
this point again.

There are one or two other points 
with which I do not want to trouble 
the House. There are other ways of 
giving protection to the industries. 
There is the method of giving subsi
dies to the industries and the method 
of restricting the imports. That Is also 
another way of giving protection to 
these industries. But these methods 
are considered to be not so very good.
I welcome this Bill on the whole but 
at the same time I must- say that cer
tain amendments must be made by the 
Govetnment before they can get it 
passed.

Dr. Lanka Sundaram: In the light 
of the legal, constitutional and factual 
points which have emerged from the 
discussion on this Bill so far, 1 do 
sincerely trust that my hon. friend, 
the Commerce Minister would with- 
tlraw this Bill at this stage and brfng 
forward another Bill which will be 
consisfent with the rights and privi
leges of this House. T qm given to 
understand that on a r̂ revioiis occa
sion. a less controversial Bill took full 
three days for debate, and I do hope. 
Sir. that you in your wisdom would nM
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[Dr. Lanka SundaramJ 
continue this debate for some time 
longer tonight and then guillotine it so 
that the Bill might go to the other
place. 1 am also given to understand
that there will be no difficulty as far 
as my hon. friend the Commerce Mmis- 
ter is concerned, for the other House 
has i\vo official aays the 11th and 12th, 
to re-introduce a revised and less 
obnoxious Bill.

Shti T. T. Krishnamachari: The
other House rises on the 6th.

Aa Hon. Member: It will re-convene 
itself.

Shri T. T. KrtohiumMhari: It comes
back on the 27th. The delegation ex
pires on the 28th.

Dr. Lanka Sundaram: My points
are four, and I would like to be ex
tremely brief. Several hon. Members 
have referred to the problem of dele
gated legislation, end most prominently 
my hon. .friend Pandit Thakur Das 
Bhargava made a spirited spce<̂ h.

Here is a book by a former Lord 
Chief Justice of England, Lord 
Hewart, New Despotism. ^

Shri T. T. Krisbnamacharl: It has
become an old one.

Dr. Lanka Sundaram: You are the
new version of it.

Mr. Deputy-Speaker: Hon. Members 
will kindly address the Chair.

Dr. Lanka Sundaram: A former
Chief Justice of England, Lord Hfcwart, 
had to bemoan the. manner* in which 
the Secretariat of Government in that 
country even was running a coaph and 
four into the rights and privileges of 
Parliament, and that mercilessly the 
privileges of the Legislature were being 
decimated. It is from that anr»le that 
I was very unhappy to listen to the 
statement which the hon. Minister 
made while moving this particular 
Bill. He said that he is very consider
ate towards the convenience of Mem
bers of this House, and I can assure 
him that there will not be a single 
Member of this House who would 
refuse to assist him by sitting for as 
many nights and as many days as he 
wants to do within a prescribed time
table to get through a legislation of 
this character. !>ut I do very stiongly 
deprecate anything done towards an 
abridgement of the rights of this 
House. I was sorry even yesterday 
when the other Bill was rushed 
through with such speed. Some points

.vere made, and you know about them.
I am referring to tbe Excise Duty Bill,, 
arising out of the reconlmendations ol . 
the Finance Commission. The intention 
ten days ago in this House was that 
we will have an opportunity of debat
ing the Report of that Commission, and 
still it was not done. I was making a 
brief reference lo this matter, for the 
reason that step by step decisions ate 
being rushed through this House In
order to ensure that Government will 
have a field day whenever it wants and 
in whatever manner it wants. I do 
hope that this point need not be 
laboured ar\y further.

My second point is this. I have 
noted down here the words used by 
my hon. friend the Commerce and 
Industry Minister while moving this 
Bill. He said that he was a "strong 
protagonist of consumer intere:*ts” . In 
the light of the revelations made by 
my hon. friends Shri Kasliwal and 
Shri Chacko, it is clear that the con
sumer is being deliberately done in 
the eye. because this particular indus
try that is sought to be protected 
through this Bill is monopolist—com
pletely monopolist—in character. There 
is no competition, either internal or 
external. I am very careful in using 
both these words, because inonopaljr igi 
a part of a cartel system to which 
India has become apparently accus
tomed through recent business arrange
ments, with the result that any tfeors 
shed in favour of the "ights of the 
consumer would be rather misplaccd. 
in the light of the conditions revealed 
during the discussion.

The third point is a very important 
one, and it refers to the quantum of: 
protection that is sought to be given, 
and the character of that protection. 
The provisions of the Bill before us 
this evening propose lo convert the* 
revenue duty into a protective 3uty. 
This is completely consistent with the 
character of the industry sought to be 
protected- The protection sought to> 
be given is 91 i per cent, ad valorem,. 
almost ^ual to the cost price— l̂ocally 
—of British manufactured goods, and 
for non-British goods there is an rddi- 
tion of Three per cent., making up 94i 
per cent. I feel very strongly that the* 
quantum of protection as well as the 
character of protection, in *,he light of 
the circumstances revealed to us as 
regards the manner in which we are 
rushing this Bill through, are such* 
that we have every reason to feci sus
picious that somewhere in the councils 
of the Government of India, a sort of 
industrial lobby is making its presence* 
felt. I would be very unhappy be*
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personal in my approach to this pro- 
Jblem—‘Personal in the sense ot pin
pointing individuals who might be res
ponsible for this lobbying—but I do 
think that this House is entitled to 
protection to the extent that there can
not be any suspicion of the det>reda- 
tions of an industrial lobby or business 
Jobby which may be at the back of 
Bills of this character. Otherwise, I 
•cannot see the reason for such a tre
mendous amount of puotection that is 
sought to be given.

The fourth and last point is that 
about Imperial preierence. Both I 
and the hon. Minister have clashed on 
this iss\̂ e on more than one occasion 
during the course of last year in this 
House. I am not here to belabour that 
point. The three per cent, margin is 
there, but what strikes me as most 
obnoxious is that because the Indian 
Company and its reciprocal British 
Company, Hoffmans, are interlocked, 
this three per cent, preferential duty 
in favour of British goods imported 
into this country has to be conceded, 
meaning thereby, as I said, earlier, the 
complete monopolisation of the mar
ket, on the basis of the reprehensible 
principle of cartels. I do sincerely 
hope that after listening to the argu
ments sfi far presented, irrespective of 
party considerations, from both sides 
of the House, my hon. friend the Com
merce and Industry ivlmister would 
not hesitate to withdraw this Bill, and 
brin^ forward another which will be 
consistent with, the rights and privi
leges of this House.

Shri M. ' S. Gurapadaswamy
(Mysore); Mr. Guha while openmg 
the debate said that he was not happy 
over thi'3 Bill. He further said that 
the Government contemplated under 
this Bill to arrogate to themselves 
more and more power. Mr. Kasliwal 
who spoke later said that the company 
which has been getting this protection 
is not an Indian company at all. It 
is a company controlled by foreign 
interests—mostly British. Mr. Chacko 
also supported this argument, and both 
of theia said that the company was 
not working properly. There was 
enormous wastage and the managing 
agents were not doing their 30b well. 
They closed the factory often, and as a 
result there was huge unemployment. 
Then Pandit Thakur Das Bhargava 
ably argued that this House should be 
protected and there should not be any 
danger to the rights and privl’.eses of 
this House. He said that if this Bill 
were passed, Government would be 
clothed with enormous powers and 
this House would be condemned to 
helplessness. So. he argued that this 
Bill should be withdrawn. Later on.

Mr. Basappa also argued that delegat
ed legislation was harmful to the 
country, and too much of delegation is 
dangerous to democracy. Further, Dr. 
Lanka Suhdaram said that this BiU 
should be dropped altogether, because 
the protection which this Bill seeks to 
give creates an interest which is mono
polist, and the quantum and character 
of the protection rre highly objection
able. He further said t^at Imperial 
preference should not be continued. It 
is a standing shame.

Shri Bansal (Jhajjar-Rewari): Why
are you repeating all that? Ihe House 
has heard it. '

Shri M. S. Gurupadaswaray: I am
giving a summary.

Dr. Lanka Sundanun: Lest youforget.

Shri M. S. Gurupadaswamy; The
hon. Minister seems to have two voices 
In the past he argued the case in one 
way. As a Member of the Treasury 
BencA, he is arguing differently. He is 
piloting both Dr. Jekyll and Mr. Hyde, 
He has two faces and two voices. It 
is very unfortunate. ’

1 want to draw the attention of the 
House to only one important point, 
namely, the play of foreiga interests in

• India. There is loss to the Indian ' 
people of a sum of Rs. 500 crores on 
account of this protection policy, and 
the benefits that accrue from this 
policy have gone in favour of foreign interests.

Mr. Deputy-Speaker: Are we going 
into the general protection policy?

Shri M. S. Gurupadaswamy: It is
relevant to the occasion.

Mr. Deputy^Speaker: No. It is not
relevant. The only point is that after 
the Tariff Commission's recommenda
tions, when the House is not sitting, 
effect should be given in certain cases. 
As soon as the J louse assembles, it is 
brought before the House. The point 
is whether such a power should or 
should not be given. Of course, they 
can wait till Parliament is converiod. 
But during the interval, can they have 
this power or not? That is one point 
The other point is whether it ou^t to 
be made a part and parcel of the per
manent statute. The third point U 
whether it ought to be introduced with
in fifteen days, or within two months. 
We are not going into the general pro
tection policy now

Shri Dhttlekar (Jhansi Distt.— 
South): In the face of what experienced 
hon. Members like Pandit Thakur Das 
Bhargava and Shri Arun Chandra
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LShri Dhulekarl 
Guha have said,, will it ni't be profit
able if we drop this discussion today 
80 that we may consider the whole 
matter and ii may be laken up to
morrow.  ̂ *

Shrl A. C. fiiuha: Not tomorrow, 
nth and 12th are days lor legis
lative business. We can take this Bill 
upon the 11th or 12th and* the Upper 
House can consider it on the 26tb of 
27th. It will not be lair to rush a Bill' 
like this through this HoUbe. ' ^

Mr. Dcputy-Speaker: The Bill was
not introduced yesterday; it was inlro- 
auced some time ago. The Bill waa 
\ei down for consideration yesterday; 
we had to adjourn it for today. If the 
hon. Minister agrees ,1 have no objec
tion. ‘ .

Shri T. T. Krisanamacliarl: My only
diftlculty is that the other House is 
meeting on the 27th.

Shri A. C. Guha: 26tb.
Shri T. T. Krishnainachari: 2?tii.

that is what I heard. The present pro
vision expires on tiie 28th* I have got
to get it passed m the olner House and 
get the President’s assent. Otherwiw 
we will be in great difficulty. That is 
cutting it extremely fine. It the oth r̂ 
House is inclined to be a little obstruc- • 
live and takes some additional time. I 
would be in the position of not having 
got the Bill passed at all. 1 have gone 
to the extent of even suggesting to the 
House that it should take some addi
tional time and take this trouble. I 
would perfectly be in the hands of 
this House so far as the time is con
cerned. But that IS my difficulty.

Mr. Deputy-Spciker: Can the Gov
ernment not persuade the other House 
to meet a little earlier?

Shri T. T. KrlshiiamachaTl: I vndt'i- 
stand they have no work,

Mr. Dcputy-Speaker: It this House
can pass it within such a short time, 
will the other House take more than 
one day?

Shri A. C. Ĉ uha: You know, Sir,
what an amount of controversy this 
Bill evoked in 1050 and 1951; you your
self participated in it.

Shri T. T. Krishaimacharl: My hoii.
friend has mentioned these to me. I. 
told him I am prepared to accept his 
amendment. My difficulty is that I 
have to get *;he Bill passed in the
* ther House as weil and take the Pre
sident’s assent. Otherwise the whole 
measure lapses on the 28th.

Pandit Thakur Das BhAVjfa\a: Mar
I humbly suggest one course? There 
are two provisions ip the Bill: one 
relating to giving protection and the* 
other relating to change in the present 
law. So far as protection is f'oncerned, 
that may be considered separately. So 
far as section 3A is concerned, we 
prepared to agree that Instead of the 
provision expiring on ihe 23th Marcb
1953, we are prepared t<y ittT extension 
till the 28th March 1955 Nt«thini? is 
lost: the protectijii may be given. 
What is his difficulty to icvf ptinu this?

Slbri T. T. Krishnamachuri: If pro
tection could be given, then half rije 
battle is won. When the hon. Member 
was in the Chair I pointed out the 

. diflference between the old provi.sion 
and the new . iie. If the Chair will 
permit me I shall '̂ xpia:n it further. 
As between the two sectirms there is 
no vital difference excepting that the- 
hon. Member fee is that something is 
being done in an undeihand hianner. 
If the objection is to the original provi
sion. the objection holds good to the 
amendment as well. I cannot 
what objection there could be to the 
amendment. The amendment merely 
seeks to do this. If I have four notifi
cations during this Session, I shall 
bring all the notifications in one Bill.

- That is all that T seek to do in the 
amendment. That is the sum tf»tal of 
the amendment. i am not bound Xo 
bring within fifteen days a Bill Jor 
every one of the notifications. I am 
club them and bring them in one Bill.
1 need not give the House the trouble 
of considering every separate notifica
tion. There is no diflerenre m F-ub- 
stonce between the two provisions.

Shri M. S. Gnrupadaswamy: I am
only saying that Jr»Hia does not want to- 
have a tariff policy to enable foreign 
interests to thri/e in our land at the 
cost of the Indian people. This parti
cular Bill seeks to protect aij. industry 
which has no iustilii'atioa to exist It 
has failed in its pi!rpose. It has not 
made out a case for protection. The 
record of this indujslry is very bleak 
Just to enable this industry to thrive 
and enable foreign capitalists to reap 
more fruits the hon. the Industries 
Minister has come forward with this 
Bill. In these circumstances, we can
not permit this Bill lo be brought 
before the House: nor cr*n we permit it 
to be passed.

The tariff policy that has been pui- 
sued so long the Government nt 
India is very bad. Jnrier this lor iff 
nolicy many foreign interests have 
benefited and ĵ rown bulky and they 
are making merry even tndsy. Hence 
forth we do not want that the Govem- 
ment of India should encourage these 
foreign interests. We do not want te
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sacrifice the interests of the consumers 
for the interests of foreign capitalists.

I am not against the principle of 
protection in toto. I want protection. 
But protection should be based on 
strong grounds. The protection should 
be aimed to protect the mtenfests of 
Indians.

Mr. Deputy-Speaker: 1 am afraid I
will have to ask the hon. Mejnber not 
to refer to this m&tter any longer. If 
he has nothing more to say he may 
resume his seat. I have heard him 
sufficiently. Under the Act that was 
passed a Tariff Commission has been 
appointed and on the recommend alien 
of that Commid.‘3ion, it is open to the 
Government to intrcdui:e a Bill. When 
the House is not sitting Government 
lias the power of giving protection to 
an industry by noti.lcfition and this r*an 
be formalised by bringing a Bill later 
on. All that this BJl seeKs to do is 
that jnstead of briaging forward a Bill 
.after issue of every Notification, they 
can bring a consolidated Bill covering 
all the'Notification' .̂ ,

So the general question of protection 
and ffi êign interests does not arise at 
this stage. As and when protection is 
igranted to any particular industry, it 
is open to the hon. Member then to say 
that foreign interests get greater pro
tection than our own interests. The 
point is very simple. The hon. Mem
ber must conclude in one or two 
minutes.

Shri M. S. Gurupaduswamy: The
amendment .seeks to drop the cripjinnl 
sub-section (3) nnd incorporate a new 
sub-section. The implicotioa of this 
amendment is veiy far-reaching. It 
gives a blank cheque to the Govem- 
tncnt. There is nr» time-linjit given 
and Parliament cannot even question 
the validity of anythin? previously 
done bjfc Government in inis matter. 
We cannot brinji this issue before the 
House and discuss the matter; we can
not say whether the policy pursued oy 
the Government is right or wrong. Sr 
that power is al‘>o taken away.

Further, as my hon. friend Pandit 
rhakur Das Bhavî avri has pointed out. 
the power of is^uin? Notification under 
this orovision may be misused. Gov
ernment may issue a Notification and 
may withdraw It Immediately and 
within that peri-̂ d the intero?;ts of the 
Industry may be jeopardised. So we 
cannot give a blank cheque to the 
Ministry to nssue Noti  ̂.‘ations in this 
regard. I feel th.it the original provi
sion of the section may stand as it is 
and there is no necessity to amend this 
provision, or to drnj> thi? provision and 
substitute other provision.
503 PSD.

More, the rate of protective duty 
which has been contemplated is too 
high. If an industry wants protection, 
that protection should be given within 
some limit. This 91J and 94J per cent

Srotective duty is rather too much, 
! that industry seeks so much of pro
tective duty to continue its existence, 

then that industry is not justified to 
exist. Even if high protection is given 
to that industry for a certain time, 
there is no indication that tliat̂  in
dustry will thrive and will in futi;re 
benefit the consumers.

So I argue that the quantum of pro
tection should be reduced and the 
amendment to sub-section (3) of sec
tion 3A should be withdrawn. If the 
hon. Minister is prepared to bring for
ward a new Bill, it ir very welcome. 
But with the existing provisions we 
cannot endorse this Bill. It is better 
that this Bill is assigned to the waste 
paper basket.

Shri Bansal: Sir......
Mr. Depaty-Speaker: Hon. Members 

need not repeat what has been said. If 
there is any new point it may be 
referred to.

Shri Bansal: I will not repeat any 
of the points made already.

Or. Lanka Sandaram: Sir may I
know whether .you intend to complete 
this Bill today?

Mr, Deputy-Speaker: There are onlv
two simple c.uestions: one is whether ft 
should be a permanent part of the 
statute: the other is about ihc ques
tion of fifteen days. The hon. Minister 
has explained that if there are a 
number of Notifications, fifteen days 
will not be convenient. As regards the 
other point, with or without the power 
you can always have an Ordinance.

These are .<?imple points, and there*", is 
no good quoting me as if I nm the 
pandit in these matters.

Shri Raghunath Singh (Banarns 
Distt,—Central): How long are wt*
going to sit. Sir?
. Mr. Deputy-Speaker: Until the Bill

passed—or rejected.
Sfarl Kaghiinaih Singh: Not beyond 

eight. '
Mr. Depute Sfieaker: I think there ,

has been enough discussion.
Shri Venkataraman (Tan.1ore): I

beg to move:
‘‘That the question be now put.̂ ’

Mr. Deputy-Speaker: Hon. Members 
were anxious to go, and therefore T am 
closing up early.
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IMr. Deputy-Speakerl
The question is;

‘■That the question be now put.*’
The motion was adopted.

Shri T. T. Krishnamacbari: So far
as cl^uj  ̂ 3 is concerned I would like 
to say this that while 1 am envious ot 
the assiduity of my hon. friend Mr. 
Chacko in delving into these iiguies,
I am constrained to say that the con- ' 
elusions ihat he drew from an exami-' 
nation of them are not correct. The 
last pages of the report give i^e pro 
rata cost ot the compentent parts:

Item 1. Raw materials cost 0-336.
Conversion charges 1*737.

Total 2‘0?3.
Interest on working capi

tal, return on block, and,
variable royalty: 0*512.

All these factors are about 25 per 
cent,, that is interest on working capi
tal, return on block and variable 
royalty. So I think what my hon. 
friend said, namely that the royalty 
and other things amount to about 331 
per cent., is not quite correct.

1 do agree that there is a royalty 
and the royalty works out at about 
four per cent. But the fact renjains 
that the know-how has to be given to 
this Indian firm.

Another point which hon. Members 
have missed is the point which I 
laboured at length in my opening 
speech, that is, that so far as the bulk 
of the products is concerned it is only 
a conversion from the existing revenue 
duty into a protective duty. No addi
tional burden is cast on them. It may 
look surprising why the Taritl Com
mission should, after conducting an 
examination, make this recommenda- 
tioh which means more or less a con
firmation of thf statm quo. But that 
is the position, except that it gives 
powers to the Cjvcrnment. in the 
event of there being any dumping, to 
give relief to the industry. That is the 
real position in regard to clause 3.

The other criticism that it is not an 
Indian industry is * wrong. It is an 
Indian owned industry. No doubt 
there is foreign participation in the 
shape of royalty. But the know-how 
is there. It is an extremely dill̂ cult 
Industry. These two industries which 
have started are a basic industry for 
other industries. They are good in
dustries. Jt is not correct t̂  say that 
this industiy is not producing. The 
production of one unit in 1952 has 
been six lakhs instead of 4,16,000. And

the Government have not lost sight oi 
the recommendation of ;the Tariff Com
mission. They have in their lesolu- • 
tion, copy of which is in the Library  ̂
in paragraph ’3 stated:

“Attention is invited to recom
mendations 11—14” .
And these recommendations are 

mentioned in tiie resolution. Tljere- 
fore, I claim thai Government have 
taken adequate care.

In regard to inspection of these in
dustries to which protection lias been 
given, hon. Members will be aware 
that I had summarised the review ot 
the Tariff Conrimlssion for the period 
from January 1952 to September 1952. 
Of course, at that time I had to send 
the papers in a hurry and they were 
cyclostyled. The printed copy is now 
available in the Library. The Tariff 
Commission is bestowing some 'atten- 
(tion on industries which enjoy pro
tection. ,

But the main question, I still submit, 
is this. My hon. friend Pandit Thakur 
Das Bhargava, who, I know, has been 
extremely kind to me in his personal 
references, has felt,* I think, unduly 
that the Government is seeking to 
augment its powers in a very sun*epti- 
tlous manner far beyond what was 
originally intended. I did mention at 
the outset that I was not very happy 
at the necessity for the Government to 
have these powers. In fact, an bon. 
Member, Mr. Basappa, pointed out my 
misdemeanour In the oast! It is quite 
correct. My natural predilections are 
that in the case of protection, the con
sumer’s interest often suffers. In » 
country like ours where consumption 
propensity is notoriously low, we have- 
to guard the consumer's interests. 
Even If the industry is to thrive, if the 
consumption propensity dies *what is 
the use of the industry being started?
I know we are making those mistakes. 
But to the extent possible for me as 
the per.son in charge of Commerce and 
Industry. I can assure the House that 
that influence is exerted towards pro-t 
tecting the, consumer’s interests.

I know an’̂ hon. Member has said the 
industries are very powerful. They are 
powerful. Oftentimes hon. Members 
have asked: why do you not ban the 
imports of those articles? That is a 
more effective protection than any 
protection that the Tariff Commission 
can give. But that is what I am being 
asked in this very House: why do you 
allow such and such article to be im
ported? Two predecessors of mlnw, 
very distinguished people, the hen. 
I>r. Sy**'  ̂ Prasad Mookerj^e and the
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hon. Shri irarekrushna Mahtab, ..poke 
today. And it was an education, so 
far as I was concerned. My imnr\ediate 
predecessor said: why have you allow
ed the importation of cloth and given, 
it a ten per c‘ent. quota? I have not 
allowed it. It has been allowed under 
conditions. Eighty per cent, duty in 
some cases, 100 per cent, duty in other 

We hav« tecome a deAniteiy 
protective counay loaay. With this 
introduction of the Finance Bill, we 
have for the first time taken our duty 
to 100 per cent. It was not hoard of 
in this country before. Most of the 
articles are in the region of 66 to 100 
per cent. If somebody is prepared to 
import, is prepared to buy, you have 
the satisfaction that the taxpayer is 
relieved to that extent. Our duties are 
protective, very highly protective. 
Again 1 am asked oftentimes to ban 
the import uf particular articles. This 
is a competent body, an impartial t)ody 
which makes a recommendation in 
particular' instances. It happens that 
it is not the same revenue duty con
verted to protective duty. The diffi
culty in regard to section 3A is this. 
The life of that section comes to ap 
end on the 28th March, 1953. We want 
to augment it. The question is whe
ther this Government would be able to 
give it up in future. On the contrary, 
it seems that the Tarili Commission 
will be burdened with more and more 
enquiries and my hon. friend, Dr. 
Lanka Sundaram has repeatedly said 
on previous occasions that the Tariff 
Commission must be enlarged More 
and more cases of protection v/ill go 
before it because we are starting more 
industries. If that be so, this becomes 
more or less a regular feature. It is 
not even an t»nnual affair. It comes 
in periodically, month after month. If 
that is conceded, the limitation of two 
years has no meaning and therefore we 
have to seek the permission of Parlia
ment to put it as a permanent part of 
the statute.

The second thing is the method by 
which Parliamentary approval ran be 
sought. The original proposal was 
that within 15 days of the i.ssue of the 

^Notification, the Bill should, be placed 
before Parliament and that should 
become law in two months. What 
happens in this st̂ .̂ sion? I do anti
cipate there might be three or four 
Notifications. Of course, I am per
fectly prepared to come and argue with 
the hon. Members. I know that they 
are very kind to me personally even

♦ though they may not approve of the 
Government’s policy. Four times I 
come. The business of the PTouse Is 
for two months. It is choke-full. The 
Government have only two days for 
odlcial Bills. In a session like this.

1 have four measures comiiig before 
the House. Liet me club them into 
one Bill, come towards the end of the 
session instead of making the House 
sit till eight merely because the other 
House is adjourning. 1 must get 
through all these diMcaiticj. My 
friend, Mr. Guha wanted a safeguard 
that it must be introduced before it 
rises. Surely we have introduced it. 
We do not want it to lapse. An addi
tional safeguard is put in because 
within two months it has to be passed. 
If f ’arliament lises the whole purpose 
of it will be infructuous. In any event, 
the Government must get it through 
within six months. There U no ques
tion of the infringement of the Consti
tution which my hon. friend. Pandit 
Bhargava so ably assisted in bringing 
into being. I have sat at his feet and 
leamt the defects of this Constitution 
because he has been an able opponent 
of many of those articles which in
fringe on individual liberty. We both- 
have worked together. I am quite 
conscious of the spirit with which my 
hon. friend raised that point but there 
is no infringement of the Constitution. 
Government owes its life to this House.- 
The Government can be thrown out 
at any time. I may mention in all 
humility that this is no new despotism 
because after Lord Hewart wrote his 
book on new despotism, people .follow
ed with similar books in America. 
Thereafter, there was a Committee of 
Ministers in the Houses of Parliament 
and that Committee had reported. We 
are following more or less the recom
mendations of that Committee. In the 
delegated legislation that we take, we 
enumerate as far as possible how that 
delegated legislation will be used. ' If it 
is a question of rule making powers, 
the delegation is circumscribed i<y the 
manner in which it can be exercised.
I think I may not be here—1 may be 
away tomorrow-—the history ot two of 
my distinguished predecessors is there. 
My life is not worth a moment’s pur
chase and nobody is more conscious of 
it than I am. I am not speaking for 
me as a Minister. I am merely speak* 
ing for a person who will probably be 
a Member or may not be a Member. 
Therefore, I do not ‘think that the 
House’s prerogatives are in jeopardy. 
That is all I would submit.

is:
Mr. Deputy-Speaker: The question.

“That the liill further to amend 
the Indian Tariff Act, lO'M, be 
taken into consideration.*’

The motion was adopted.
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Clause 2.—(Amendment of section 3A 
etc.)

Sliri A. C. Gttha: I beg to move:
In page 1, after line 24, inser :̂

“Provided that if the notiUcation 
ninder sub-section (1) is issued 
when Parliament is in session, 
such a Bill shall be introduced m 
Parliament during that session.

Provided further that where for , 
:any reason a Bill as aforesaid does . 
not become law within six months 
from the date of its introduction 
in Parliament, the notification shall 
cease to have effect on the expira
tion of the said period of six 
months*\
J have nothing more to add.
Shri T, T. Krishnamachari: I ac-

/cept the amendment.
Pandit Thakut Das Bhargava: I am

♦very thankful 1o the hon. Minister for 
having referred to me in those affec
tionate words which I reciprocate. As 
a matter of fact I have learnt so much 
^t the feet of the hon. Minister him
self. 1 would like to submit that it is 

iioi in any spirit of rancour or ill-will 
that I made my speech. 1 wa.s certain
ly motivated by the best of motives. 
It is not a personal matter at all. I 
am not complaining of the manner in 
which my /riend spoke about me. He 
has brought in a Bill. He wants to 
change the law. I object tp this. 
Number one, the rights of this House 
should not be taken away in any the 
least manner and secondly in regard 
to the delegation, generally I am rather 
loath that this delegation should be 

made when the House is sitting and 
when we can very easily discuss. I 
.appreciate the difficulties of my hon. 
friend in regard to this particular Bill 
l3ut even now I am not satisfied......

Mr. Deputy-Speaker: When the
House is sitting what is the good of 
passing an Ordinance? Why should 

.not the Bill be introduced?

Shri T. T. Krishnamachari: The
position really is that the House may 
not be in a position to take up the 
Bill. In spite of Mr. Basappa’s argu

ments; in a matter like protection, a 
finality is something which eliminates 
fipeculation and if the Tariff Cnmmis- 
sion recommends, it takes some time 
for Governrhent to reconsider. If 
Government passes a resolution, it 
comes into effect subject, of course, to 
the right of the House to rescind. For 
these two years it is going on. If a 

!TTotification is ipsued, within 15 doys,

the Bill must be introduced. We put 
all the Notifications together and put 
them into one.

Pandit Thakur Das Bharj^ava:
When the House is not sitting, an 
Ordinance could be issued hut while 
the House is sitting no Ordinanci 
could be issued. The original Bill ot 
1946 did not countenance the passing 
of any order when the House wati 
sitting. When subsequent Bills came, 
then also we weie not satisfied. While 
the House was sitting, there was no 
occasion for a Minister to pass any
thing like an order behind the back of 
the House, for which the Constitution 
had practically made the House resfpon- 
sible under articles 265, 105 anti *10.

As you were pleased to observe, Sir, 
I fpr one do not feel any necessity for 
the hon. Miiii&̂ er to come fcu’ward with 
a Bill of this nature. He can very 
easily come to the House with a Bill 
for protection straightway at once. The 
Government can take a decision with
in three months according to the Tariff 
Commission Bill. Yet, now a provision 
has been made in this Bill for six 
months. My humble submission is that 
I do not agree that the Government 
cannot keep its secrets and there will 
be speculation, etc.' These are far
fetched arguments. I would like tliat 
ordinarily whenever such an occasion 
arises, the hon. Minister should come 
to this House for the original part of 
protection. Only in exceptional cases 
where coming to the House is impos
sible, or very difficult, or in some 
special circum.stances which we rnn- 
not visualise just now. the Minister 
should take to Notification and subse
quent legislation. Now, ordinarily, 
before the Minister comes here, he 
issues a Notification. This is an ex
ceptional exercise of power which 
ordinarily we will not expect any 
Minister to do. We have made a pro
vision that if the House is sitting, 
then, the Bill must be brought. That 
the hon. Minister has kindly âgreed to. 
When the House is not sitting then, 
some time may elapse between tbe two 
periods, three or four months. What 
would happen? Lakhs of rupees 
would have been taken away from 
those people and that money cannot be 
refunded. Suppose the House docs not 
agree to that kind of protection, what 
happens? The money has been re
covered and it cannot be refun<}ed. 
We cannot do anything. This rspect 
of the matter wac also gone into on 
the previous occasion. In exceptional ̂ 
cases we agreed to that for two years.'
I can* understand that some difficiilty 
might have been felt by tĥ  hon. 
Minister. Now, they want to see that 
these powers are made permanent.
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No argument has been advanced why 
they should be made permanent.

Mr. Deputy-Sneaker: I am afraid
the hon. Member is arguing the matter 
over again. The principle has been 

t^ccepted.
 ̂ Pandit Thakur Das Bbar^avi: You
have not been pleased to pass clause
2 so far. We are just on clause 2. I 
think the House is rather impatient. 
(Some Hon, Members: Yes.) I would 
not trouble the House with a long 
speech; I can understand that. But* 
as long as clause 2 Is there, I am 
perfectly relevant so far as relevancy 
goes.

So far as the other provision about 
six months is concerned, I do not know 
of what use this amendment is. E\en 
now according to the Constitution, 
between two sittings of the House, 
mofft than six months cannot elapse. 
The Bill will be placed before the 
House. But. when will it be passed? 
The Bill might not be passed. It may 
not suit the Government to pass the 
Bill for a' number of months. Even 
after that, where is the provision that 
within a certain time, the Bill will be 
pas.sed?

Shri T. T. Krishnamachari; I am
sorry my hon. friend has not read the 
amendment. It says:

“Provided further that where 
for any reason a Bill as aforesaid 
does not become law within six  ̂
months from the date of its intro
duction in Parliament, the notifi
cation shall cease to have efleet 
on the expiration of the said period 
of six months.*'
Pandit Thakuf lias Bhareava: Why

this time of six months? TiCt me ask 
those Members, ho have given this 
amendment. What are thd arguments 
advanced before us to proloni? this 
period from two months to six months? 
The Mover himself says that he is not 
happy over it. Why is he unhappy?
Is it his practî ’e to be unhappy over 
his own amendment?

Mr. Deputy>Speaker: I think this is
provision for passing it in the next 
session if it is not passed in that 
session.

SbH T. T. Krishnamachari: The
position, if I may interrupt my hon. 
friend, is this. Suppose the Bill is 
introduced at the end of the session 
and it cannot be passed in that session 
on account of other work or it is 
edged out. 'The Bill should not lapse.
It should be pas.sed immediately in the 
next session. That is the idea.
503 PSP

Pandit Tbaktir Das Bhargava: Wliy
not immediately? We do not know 
how much money will be taken away 
from the consumers. Can all that be* 
refunded?

Shri T. T. Krisfinamachari: Nothing, 
is taken away except that the money 
goes to the Government.

Pandit Thakur Das Biiargava: Even 
if it goes to the Government, I say no* 
money should go to the Government 
unless the Government is entltUsd to 
that. If the House doe$%iot accept the* 
rfecommendation, people are being, 
mulcted and lined. It is an illegal 
exactiop. The money .cannot be re
funded. After all, the rights cf the 
people cannot be trampled in this 
way

Shri T. T. Krishnamachari: I ajn
sorry to interrupt my hon. friend. 
The position as it works today is, we- 
have got a ban practical!:  ̂ on imports 
and then protection comef In. It is 
l?eing done in an indirect way. That 
is what is happening today.

Pandit Thakur Das Bhan;avu: If
my hon. frjend says that it has been 
done in an indirect way, I would re
quest him to look into the matter and 
do it in a direct way. There is no 
justification for allowing six months.

Mr. Deimty-Speaker: It does not
mean that six months ought to elapse 
and it ought *o be delayed for six 
months.

Pandit Thakur Das Bhargava; I
would like to insist that even if this 
Bill Is passed, the hon. Minister should 
see that six dpnths do not elapse? and* 
that steps are taken to pass the Bill 
at once.

Shri T. T. Krishnamachari: So far
as I k̂m concerned. I am acutely un
happy if any jf my Bills are pending.

Mr. Doputy-Speaker: *He niay a)so‘ 
see that whenever during a session a 
Bill is introduced, it is passed.

Shri T. T. Krishnamachari: Yes^
Sir; I personally would give that 
undertaking. I would not like to 
allow even a month more than is r.bso- 
lutely necessary.

Pandit Thakur Dae Bhargava: My
hon. friend is ,̂ iving an undertaking in' 
a matter in which we do not suspect 
him, I have not tbe least doubt that 
he will do his best to get it passed. As* 
long as this Government is there, I 
have no doubt that this Government 
will do the right thing. But. we are 
making a law ôr :̂ 11 time. That is the 
difficulty. As I said before, I do not:
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[Pandit Thakur Das Bhargava]
, suspect my hon. friend at all. Our 
interests are perfectly safe in his 
hands. If I had my own way, I would 
completely commit myself to his care 
and feel perfectly safe. But, we are 
making a law for all time, for all Gov
ernments. That is why I am opposed 
to this six '.nonlhs period.

Shri Sivamurthi Swami (Kushtagi): 
Sir, the quorum is not there.

An Hon. Member: The quorum bell
may be rung.

Mr. Deputy-Soeaker: Yes; for two
linutwL .

It is only disturbing the hon. Mem-, 
kbers who are taicing tea; nothing mcire 
than that. They vvq still in the ftcuae. 
‘Yes; there is quorum.

The question is:
In page 1, after line 24, insert:

“Provided that if the notification * 
imder sub-sactibn (1) is issued 
when Parliament is in session, sucb 
a Bill shall be introduced in Par
liament; during that session.

Provided furtiier that where for 
any reason a Bill as aforesaid 
does not become law within six 
months from the date of its intro
duction in Parliament, the notifi
cation shall cease to have effect 
un the expiration of the srid 
period of six months.'*

The motion was adopted.
Mr. Deputy-Speaker: The question 

5ls:
"That clause 2, as amended, 

stand part of the Bill.**
The motion was adopted.*

Clause 2, as sftnended was added to
* the Bill.

Clause 3 was added to the Bill. 
Clause 1 was added to the BilL 

The Title and the Enacting Formula 
were added to the Bill.

Shrl T. T. Krishnamacharl: I beg
Ito move:

**That the Bill, as amended, be 
passed.** '

Mr. Deputy-Speaker: Motion moveci
“That the Bill, as amended, be 

passed.**
Pandit Thakur Das Bharcrava: With'

your permission, Sir, I would Uke to 
say one word. I will read only one 
portion of a speech. It waa said:

“But, so far as import duties are 
concerned which have to be sup
ported by the recommendation of 
the Tariff Board, I do not think: 
those emergency provisions are 
necessary particularly in view of;- 
the fact that Parliament is likely  ̂
to sit most of the time during a 
year.”
Shri T. T. Krishnamachari: The

hon. l^ember is quoting me against 
me.

Pandit Thakur Das Bhargava: “I
would earnestly plead with my hon. 
friend the Mover, and with‘ his senipr 
the Minister who is present here, that 
they had better drop thi.s particular 
clause, and not to tinker with it so 
that We could ' have some notional 
satisfaction that we have been able to 
persuade the Government to dot the 
i*s and cross ♦he t’s. Let thenl m.*̂ ke a 
beginning from now onwards that they 
will trust Parliament to do the right 
thing and not increase the number of 
delegated legislations in the statute 
book.**

This is what my hon, friend the 
Minister said and I endor.̂ e every word 
of wnpt he said.

Mr. Deputy-Spet^ker: There is a
difference. The hon. Minister is now 
a different person.

Pandit Thakur Das BhargmTa: He is
not different; he is the same person to 
us even now.

Mr. Depuly-Speddier: The question
is: '

“That the Bill, as amcnĉ ed. be 
passed.”

The motion was» adopted.
The Houze then adjourned till Two 

of the Clock on Thursday, the 5tH 
March, 1953.




